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AST INSTRUCTION No. 65 
 

Tel. No. : 23676480, 23524236, 23519110                     
         Fax       : 011-23555705                                       

  E-mail   : dit@giasdl01.vsnl.net.in                                     

+ÉªÉEò®ú ÊxÉnäù¶ÉÉ±ÉªÉ ({ÉrùÊiÉ) 
DIRECTORATE OF INCOME TAX (SYSTEMS) 

 B +É®ú B ºÉäx]õ®ú, ¦ÉÚÊ¨É iÉ±É, <Ç-2, ZÉhbä÷´ÉÉ±ÉÉxÉ BCºÉ]åõ¶ÉxÉ,  
ARA Centre, Ground Floor, E-2, Jhandewalan Extension, 

xÉ<Ç Ênù±±ÉÒ /New Delhi-110055 

F.No. SW/3/9/2007-08/-DIT(S)                                             Dated:  10/03/2008 
 
To, 
 
 The Chief Commissioner of Income-tax (By Name) 
 Ahmedabad/ Allahabad/ Amritsar/ Bangalore/ Baroda/ Bhopal/ Bhubaneshwar/ 

Bareilly/ Chandigarh/ Chennai/  Cochin/ Coimbatore/ Dehradun/ Delhi/ 
Durgapur/   Guwahati/ Hubli/ Hyderabad/ Indore/ Jaipur/Jalpaiguri /Jodhpur/ 
Kanpur/ Kolkatta/ Lucknow/ Ludhiana/ Madurai/ Meerut/  Mumbai/ Nagpur/ 
Nashik/ Panaji/ Panchkula/ Patna/ Pune/ Raipur/ Rajkot/ Ranchi/ Shimla/ 
Shillong/ Surat/  Thane/ Trichy/ Trivandrum/ Udaipur/ Vishakhapatnam;  and 

 
 The Commissioner of Income-tax (By Name) 
 Agra/ Bikaner/ Calicut/ Dhanbad/ Gandhinagar/ Gwalior/ Jabalpur/ Jalandhar/ 

Kolhapur/ Muzzaffarpur/ Mysore/ Patiala/ Rohtak/ Sambalpur/ Varanasi/ 
Vijaywada/ Delhi (CO)/ Mumbai (CO)/ Chennai (CO)/ Ahmedabad (CO)/ Bangalore 
(CO)/ Bhopal (CO)/ Bhubaneshwar (CO)/ Kolkatta (CO)/ Cochin(CO)/ Chandigarh  
(CO)/ Hyderabad (CO)/ Jaipur (CO)/ Kanpur (CO)/ Patna (CO)/ Pune (CO)/ 
Guhawati (CO). 

 

  
 Subject:  AST Software for Form Nos. ITR 4, ITR 5 and ITR 6 filed for 

AY 2007-08 – Reg. 
  

Sir/Madam, 
 

 A functionality to process returns filed on ITR-4, ITR-5, and ITR-6 for 2007-08 is 
being released by AST Instruction.  Earlier, for form no. ITR 4, an interim solution to 
process on 2D platform was provided vide AST Instruction No. 62. Henceforth, all 
ITR-4 forms should be processed on new software which captures all the fields in the 
return. Returns already entered on 2D platform may be processed on the old software. 
The facility to process ITR-4 on 2D platform shall be withdrawn shortly. 
 
2. The salient features of present release are as under:- 

 
 Processing of e-filed & non-e-filed ITR-4 & 5 and e-filed ITR-6 returns 
 Simplifications of TDS matching procedure. 
 Use of Color Codes for better resolution and ease. 

 
3. All RCCs may, therefore, download all files in binary mode from the server 

128.91.16.240 using the user-id : astusr password : astusr.  The directory name is:  
/home2/ast/ast2007-08/version8. The file AST01R78.FMX has to be executed by 
the data base administrator only on RCC data base. Before execution, DBA has to 
connect with NCC database.  DBA must take back-up of the existing Database at 
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RCC.   In case of any ‘E’ type error, the same may be informed to this Directorate 
with complete details of the error message. 

                           
4. On successful completion of the above procedure, DBA may intimate the same to 

this Directorate. In case of any problem faced in implementing the above 
instruction Shri Bhartendu Dobriyal, Deputy Director (Systems) may kindly be 
contacted at Tel. No.   23528885. 

 
5. A soft copy of this instruction and earlier instructions has been placed at the NCC 

and I taxnet server. The same may be downloaded by the RCC and provided to all 
Assessing Officers. 

 
6. This instruction also contains details of various validations, computation rules and 

logics given in Annexure A, B and C.  The AOs may find time to go through the 
same & offer their valuable suggestions to further improve upon the software. 

 
      Yours faithfully, 

         
  

                                                                  (Harish Kumar) 
                          DIT(Systems)-III 

                                                                                                                    New Delhi 
 

For any clarification, you may also call Sh Amal Garg- 23593100, Sh P V Gupta – 23676440, 
 

  Sh. Bhartendu Dobriyal, Tel. No. 23528885  
Enclosed: 
                  Annexure A 
       Annexure B 
       Annexure C 
 Copy to: 
1. P.P.S. to Member (Leg & Comp.), Member (IT), & Member(R) CBDT for information  
2. DGIT (Systems) New Delhi for information. 
3. The Senior most Technical Person (By Name) at Computer Centres - Agra/ Ahmedabad/ Allahabad/ 
Amritsar/ Bangalore/ Baroda/ Bhopal/ Bhubaneshwar/ Chennai/ Cochin/ Coimbatore/ Delhi/ 
Hyderabad/ Jabalpur/ Jaipur/ Jalandhar/ Jodhpur/ Kanpur/ Kolhapur/ Kolkatta/ Lucknow/  
Madurai/ Meerut/  Mumbai/ Nagpur/ Nashik/  Patna/ Patiala/ Pune/ Rajkot/ Ranchi/ Rohtak/ 
Shillong/ Surat/  Trivandrum/ and  Vishakhapatnam for information and necessary action 

 
 
 
 
 
 

 
                                                                  (Harish Kumar) 
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Annexure A 

 

 

 

AST Software for  

Form Nos. ITR 4, ITR 5 and ITR 6 filed  

For AY 2007-08 
 

 

 

 

 

 



AST INSTRUCTION NO. 65 DATED 10-03-2008 

Page 2 of 70 

Table of Contents 

 

1 PROCESSING ................................................................................................................................................ 4 

1.1 CREATE BUNDLES.................................................................................................................................... 5 
1.2 RETURN RECEIPT REGISTER (RRR) ......................................................................................................... 5 
1.3 DATA ENTRY OF MANUAL RETURNS FOR ITR-4, ITR-5 .......................................................................... 5 

1.3.1 How to start – Data Entry (Modified Procedure) ............................................................................. 5 
1.3.2 How to start – Data Entry (New Procedure)..................................................................................... 6 
1.3.3 Navigation on Data Entry Screen ..................................................................................................... 9 
1.3.4 Colour Coding Scheme on Data Entry Screen for A.Y. 2007-08 ..................................................... 9 

1.4 INITIATE PROCESSING ............................................................................................................................ 11 
1.5 INITIATE PROCESSING BATCH................................................................................................................ 11 
1.6 PROCESSING U/S 143(1) ......................................................................................................................... 11 

1.6.1 Compute demand/refund................................................................................................................. 11 
1.7 PROCESSING U/S 143(1) BATCH.............................................................................................................. 12 

1.7.1 Compute demand/refund................................................................................................................. 12 

2 E-FILED RETURNS.................................................................................................................................... 13 

2.1 HOW TO START - CREATION OF BUNDLE (EXISTING PROCEDURE) ......................................................... 14 
2.1.1 The Procedure for Transfer of e-Returns from e-filing server to RCC via NCC (Push Returns) 14 
2.1.2 Entry of ITR-V forms at RCC and linking the same with the corresponding e-return................. 15 
2.1.3 Generation of letter to the Assesses to verify submission of ITR-V forms..................................... 15 
2.1.4 Processing of the e- returns transferred. ........................................................................................ 16 
2.1.5 MIS report regarding status of e-returns / ITR-V processing........................................................ 16 
2.1.6 Determining the date of filing of e-returns: ................................................................................... 16 

3 INITIATION OF REVIEW -ACTUAL WORKING ................................................................................ 17 

4 CLAIM OF TDS/TCS .................................................................................................................................. 18 

4.1 SMTDSPAY ......................................................................................................................................... 18 
4.2 THE BUTTONS PROVIDED ON THE SCREEN .............................................................................................. 20 
4.3 CLAIM OF ADVANCE TAX & CHALLAN.................................................................................................. 22 

5 REPORTS ..................................................................................................................................................... 23 

5.1 COMPUTATION OF TOTAL INCOME AND TAX THEREON (ITR-4) (SRITRR4R)........................................ 28 
5.2 COMPUTATION OF TOTAL INCOME AND TAX THEREON (ITR-5) (SRITRR5R)........................................ 31 
5.3 COMPUTATION OF TOTAL INCOME AND TAX THEREON (ITR-6) (SRITRR6R)........................................ 33 
5.4 DEPRECIATION ON PLANT AND MACHINERY (SRSCHDPM))................................................................ 36 

ANNEXURE B PROCESSING LOGIC .............................................................................................................. 39 

ANNEXURE B 1.1 PROGRAM ID: SMALCBND .............................................................................................. 39 
ANNEXURE B 1.2 PROGRAM ID: SMPROC .................................................................................................... 41 
ANNEXURE B 1.3 PROGRAM ID: SMREGDMD ............................................................................................. 43 
ANNEXURE B 1.4 PROGRAM ID: SMFBTDMD .............................................................................................. 47 
ANNEXURE B 1.5 PROGRAM ID: SBALCBND ............................................................................................... 50 
ANNEXURE B 1.6 PROGRAM ID: SM143BAT................................................................................................. 51 

ANNEXURE C COMPUTATION RULES .......................................................................................................... 54 

 



AST INSTRUCTION NO. 65 DATED 10-03-2008 

Page 3 of 70 

Table of Screen Layouts 

 

SCREEN 1 AST PROCESSING MENU SCREEN ............................................................................................................... 4 
SCREEN 2: DISPLAYING THE MESSAGE WHEN FORM TYPE IS CHANGED........................................................................ 6 
SCREEN 3 : PAGE 1 DATA ENTRY FORM FOR ITR 4 ..................................................................................................... 7 
SCREEN 4 : PART-B DATA ENTRY FORM FOR ITR 4 SCREEN LAYOUT ........................................................................ 8 
SCREEN 5: SCHEDULE DPM SCREEN LAYOUT FOR ITR 4 ........................................................................................... 8 
SCREEN 6: SCREEN LAYOUT HIGHLIGHTING ERROR FIELDS ...................................................................................... 10 
SCREEN 7 : SCREEN SHOWING THE PROCESSING MENU............................................................................................. 12 
SCREEN 8 : SCREEN SHOWING THE CREATION OF BUNDLE ........................................................................................ 14 
SCREEN 9 : SCREEN ADJUSTMENTS & DEMAND BUTTON ON PROCESSING MENU ..................................................... 18 
SCREEN 10 : SUMMARY DETAILS OF TDS/TCS/TDS (SAL) DETAILS ........................................................................ 19 
SCREEN 11 : SMTDSPAY –TDS DETAILS ................................................................................................................ 19 
SCREEN 12 : SMTDSPAY –SHOW TDS DETAILS ..................................................................................................... 21 
SCREEN 13 : SCREEN SHOWING THE REPORT MENU.................................................................................................. 24 
SCREEN 14 : REPORT PRINTING PARAMETER FORM................................................................................................... 25 
SCREEN 15 : REPORT PRINTING PARAMETER FORM SHOWING LOV FOR REPORTS .................................................... 25 
SCREEN 16 : INITIATION OF PROCESSING .................................................................................................................. 40 
SCREEN 17  PROCESSING........................................................................................................................................... 42 
SCREEN 18 : SCREEN SHOWING CURRENT DEMAND ................................................................................................. 45 
SCREEN 19 :  DEMAND PROCESSING.......................................................................................................................... 46 
SCREEN 20 : SCREEN FBT DEMAND PROCESSING..................................................................................................... 48 
SCREEN 21 : SCREEN REFUNDS DUE TO REGULAR DEMAND....................................................................................... 49 
SCREEN 22  INITIATION OF PROCESSING-BATCH....................................................................................................... 50 
SCREEN 23 PROCESSING BATCH................................................................................................................................ 52 
 



AST INSTRUCTION NO. 65 DATED 10-03-2008 

Page 4 of 70 

 

1 Processing 
 

Following processes will be used to enter/capture Return details for form types ITR-4, ITR-

5 and ITR-6 for A.Y. 2007-08 in the system and process them.  

This module is used for processing of returns filed by Assessee. It has the following options:- 

1. Create Bundles 

2.  Return Receipt Register 

3.  Returns 

4.  Initiate Processing 

5.  Initiate Processing Batch 

6.  Processing u/s 143(1) 

7.  Processing u/s 143(1) batch  

8. Letters u/s 142(1) 

9. Notices u/s 142(1) 

10. Notices u/s 139(9) 

11. Generate Defaulters Notices 

12. CIB Processing 

13. Bulk Return Upload 

14. ITRV Entry 

Following screen will appear after clicking the ‘Processing’ option  

 

Screen 1 AST Processing Menu Screen 
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Each of the above options is discussed in the following sections. 

1.1 Create Bundles 

 

AO will follow the existing process to create bundles required for processing of the 

returns filed by the Assessee. 

1.2 Return Receipt Register (RRR) 

 

The existing process will be used for brief entry of manual returns submitted by the 

Assessee. An entry will be made by the user in the return receipt register. 

1.3 Data Entry of Manual Returns for ITR-4, ITR-5  

 

This process is used to enter Return details (from the acknowledgment sheet) in the 

system. These details include Return Receipt Register details also. Only arithmetic and 

range-overflow checks are done in this process. No calculation checks or payment 

matching is done at this stage. New return entry process has been created to handle 

the return entry for manual returns filed on the ITR 4, ITR 5.  

1.3.1 How to start – Data Entry (Modified Procedure) 

 

The following steps are required to be followed: 

1. On accessing the SMRETURN Data Entry Screen, the following information 

will be displayed: 

a. AO Code  

b. Receipt Year ( Default value will be equal to Current Assessment Year 

e.g. 2007-08) 

c. Assessment Year ( Default value will be equal to Current Assessment 

Year e.g. 2007-08) 

2. User will enter the Bundle Number and Acknowledgment Number. 

3. Return Type (ITR-4, ITR-5 or ITR-6) will be selected using a drop down list. 

The entry of this field is mandatory. The following warning message will be 

displayed: “The Form Type is being changed. Any Information entered so 

far will be lost. “ 
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Screen 2: displaying the message when form type is changed 
 

4. If the AO selects CANCEL, the data entry for ITR 4 and ITR 5 will be 

cancelled. 

5. If the AO selects OK, control will automatically be transferred to Page 1 for 

the selected form type to SMITFRM4 (for ITR-4), SMITFRM5 (for ITR-5) and 

SMITFRM6 (for ITR-6) 

1.3.2 How to start – Data Entry (New Procedure) 

 

1. .The following information will be displayed (values are automatically 

received from SMRETURN, see below): 

a. AO Code 

b. Receipt Year ( Default value will be equal to Current Assessment 

Year i.e. 2007-08) 

c. Bundle Number 

d. Acknowledgment Number 

e. Assessment Year (Default value will be equal to Current 

Assessment Year i.e. 2007-08) 

f. Return Type (Value will be set to return type selected (viz. ITR 4, 

ITR 5)). 
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2. This program will allow addition, modification; deletion of Assessee provided 

return details for ITR-4 and ITR-5 by the Data Entry Operator in the RCC. 

User can update the Bundle Number and Acknowledgment Number. Data 

Entry is done for Part-A followed by Part-B and the Schedules, in that order.  

 

Sample Screen layout showing Page 1 Data Entry form for ITR 4 is displayed below: 

 

 

Screen 3 : Page 1 Data Entry form for ITR 4 
 

Sample Screen layout showing Part-B Data Entry form for ITR 4 is displayed below: 
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Screen 4 : Part-B Data Entry form for ITR 4 Screen Layout 
 

Sample Screen layout showing Schedule DPM for ITR 4 is displayed below: 

 
Screen 5: Schedule DPM Screen Layout for ITR 4 
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3. After the data entry for return is completed, it can be saved by clicking on 

SAVE button. 

1.3.3 Navigation on Data Entry Screen 

 

1. Part A and Part B of Return Forms use a scrollbar.  

2. Each Schedule is displayed on a separate canvas.  

3. The navigation between Part A, Part B and from one Schedule to another 

would be through the following methods: 

a.  Use of TAB key to move from one field to next field on any Schedule. 

On using TAB key on the last field of a Schedule, the cursor will move 

to the first field in the next Schedule in sequence. On using BACKTAB 

(Shift +Tab) key on the first field of a Schedule, the cursor will move to 

the last field in the previous Schedule in sequence. 

b. To enter the details for any Schedule directly, the user can use the 

buttons provided on Part B or use the Go to Schedule Dropdown List 

in the Form header. 

1.3.4 Colour Coding Scheme on Data Entry Screen for A.Y. 2007-08 

 

Color Coding Scheme that has been followed for all canvases in the Data Entry screen for A.Y. 

2007-08 is: 

 Implementation 

LABELS (TEXT)  
Mandatory fields Red Colored Labels 
Optional fields not calculated in e-filing 
Excel utility 

Black Colored Labels 

Auto Calculated fields on e-filing Excel 
Utility 

Blue Colored Labels 

DATA FIELDS  
Enterable fields used to capture assessee 
provided values (in left column) (Refer 
Part-B Data Entry form for ITR 4 Screen 
Layout) 

 
DARKER GREEN Color 

Auto Calculated fields on e-filing Excel 
Utility (Refer Part-B Data Entry form for 
ITR 4 Screen Layout) 

 
BLUE Color (To differentiate from normal 
enterable fields)  

Display only of System Calculated fields 
from Schedules which are being validated 
against Part-B (Refer Part-B Data Entry 
form for ITR 4 Screen Layout) 

 
WHITE Color 

To show enterable field used for 
computation contrasting against Green 
fields used for normal data entry (Refer 

 
YELLOW Color 
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 Implementation 

Schedule DPM Screen Layout)  
To show mismatch between entered and 
system calculated values e.g. mismatch 
between Part-B and System Calculated 
fields from Schedules (Refer Screen layout 
highlighting Error fields) 

 
RED Color 

Messages Black Text (as currently implemented) 
 
 

 
 
Screen 6: Screen layout highlighting Error fields 
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Processing 
 

The Processing will be carried on in two steps which are as follows.  

1.4 Initiate Processing  

 

Initiate Processing: - This will be used for initiation of processing return wise of 

particular bundle number and assessment year. It creates proceedings, Assessment 

order, Adjustments, Notional return for each return corresponding to one bundle. The 

existing process of ‘Initiation of Processing’ for the remaining forms remains the same. 

(Refer Program ID: SMALCBND in Annexure B) 

1.5 Initiate Processing Batch  

 

Initiate Processing Batch: - This will be used for initiation of processing batch wise of 

particular bundle number and assessment year. It creates proceedings, Assessment 

order, Adjustments, Notional return for each return corresponding to one bundle. The 

existing process of ‘Initiation of Processing’ for the remaining forms remains the same. 

(Refer Program ID: SBALCBND in Annexure B)  

1.6 Processing u/s 143(1) 

 

Processing u/s 143(1): - This will be used after initiate processing to start processing 

u/s 143(1) return wise. (Refer Program ID: SMPROC in Annexure B) 

FBT processing will execute after the AO has started processing u/s 143(1) in 

SMPROC screen and clicked on the FBT Processing Button on the SMREGDMD 

Screen. This program will calculate FB tax based on FBT return details submitted by 

the Assessee applicable for particular assessment year. 

1.6.1 Compute demand/refund 

This process computes gross tax payable, net tax payable/refund due and then prints 

intimation sheet u/s 143(1), explanatory sheet, Challan/refund voucher. This print 

process does the posting of gross tax payable to IRLA and also, refund amount as per 

the refund voucher in case of refund. Posting of TDS/TCS to IRLA is also done by AST. 
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1.7 Processing u/s 143(1) batch  

 

Processing u/s 143(1) batch: - this will be used after initiate processing to start 

processing u/s 143(1) batch wise. (Refer Program ID: SM143BAT in Annexure B).   

FBT processing will execute after the AO has started processing u/s 143(1) in 

SMPROC screen and clicked on the FBT Processing Button on the SMREGDMD 

Screen. This program will calculate FB tax based on FBT return details submitted by 

the Assessee applicable for particular assessment year. 

This field has one sub-division which is : 

 Processing  

The screen will be shown like this:- 

 

Screen 7 : Screen showing the Processing Menu 
 

1.7.1 Compute demand/refund 

This process computes gross tax payable, net tax payable/refund due and then prints 

intimation sheet u/s 143(1), explanatory sheet, Challan/refund voucher. This print 

process does the posting of gross tax payable to IRLA and also, refund amount as per 

the refund voucher in case of refund. Posting of TDS/TCS to IRLA is also done by AST. 
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2 E-filed Returns 
 

1. The E-filing of returns for corporate assessees and firms covered by the section 

44AB for A.Y. 2007-08, has been made mandatory. These returns have been 

filed in newly designed ITR-5 and ITR-6. 

2. The existing procedure of acquiring e-returns by the DAO has been dispensed 

with. All e-returns for A. Y. 2007-08 shall automatically travel to the account of 

respective AOs as per the PAN-AIS database. The AOs/DAOs will no longer be 

required to acquire e-returns. As the returns are directly reaching the AOs, there 

would be no necessity to appoint DAOs for processing the returns. The 

jurisdictional AOs at networked stations will process e-returns in the like manner 

as paper returns. The officers at non-networked stations may either come to 

RCCs to process e-returns or the CCIT/CIT may assign concurrent jurisdiction 

to one or more AOs on the network to process e-returns of non networked 

stations. The CCIT/CIT may decide this matter locally for better administrative 

convenience. 

3. A new functionality has been provided for entering ITR-V forms. The ITR-V form 

was introduced for A.Y. 2007-08 for authenticating non-digitally signed e-

returns. These ITR-V forms are to be entered in the system to validate non-

digitally signed e-returns and also to determine their date of filing for the 

purpose of processing. The procedure is described in detail in the letter dated 

20-Dec-2007 on the subject “Process description for transfer of e-returns and 

processing of ITR-V form for A.Y. 2007-08”. Stated briefly, it can be entered 

either centrally by a nominated officer or by jurisdictional AOs. The CCIT/CIT 

may also decide the mode of ITR-V entry (i.e. centralized or distributed) locally 

as per the administrative convenience. 

4. The process of migration of electronically filed returns from e filing server to 

RCCs is proposed to be modified to make it more user friendly. The main 

features of the process are as under:  

a. How to start - Creation of Bundle (Existing Procedure) 

b. The Procedure for Transfer of e-Returns from e-filing server to RCC via NCC 

in Form no ITR-5 and ITR-6 for A.Y. 2007-08. 

c. Entry of ITR-V forms at RCC and linking the same with the corresponding e-

return. 

d. Generation of letter to the Assesses to verify submission of ITR-V forms. 
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e. Processing of the e- returns so transferred. 

f. MIS report regarding status of e-returns / ITR-V processing. 

g. Determining the date of e-filing 

2.1 How to start - Creation of Bundle (Existing Procedure) 

 
The first step is to create a bundle number (only for RCC). (There is no deviation from the 

old procedure) 

1. Log on to the system in the usual manner 

2. Click on AST- Click on processing -Click on Create bundle. 

3. The screen looks as under.  

 

Screen 8 : Screen showing the creation of Bundle 
 

4. Just give in the bundle number for a set of returns.( This is the old procedure with 

no change) 

 

2.1.1 The Procedure for Transfer of e-Returns from e-filing server to RCC via NCC 
(Push Returns) 

 
1. The procedure for Transfer of e-Returns from e-filing server to RCC via NCC is 

described in the following paragraphs. As compared to last year i.e. e-returns 

for AY 2006-2007, following procedural changes are being made: 

a. The e-return shall automatically flow to the jurisdictional Assessing 

Officer as per the PAN database. The process of acquiring the return is 

dispensed with. Thus, for AY 2007-08, the return transfer procedure 

from NCC to RCC would be similar to digitally signed returns for AY 

2006-07. This has been done in order to make the overall process more 

efficient. The data will now be pushed from E-Filing server to NCC with 

the help of a new database link. 
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b. The returns for Assessing Officers on network should be processed by 

jurisdictional Assessing Officers. There would be no need to appoint 

DAOs for these officers. 

c. For the returns belonging to Assessing Officers not on the network, 

either the Assessing Officers visit the respective RCC and process the 

returns themselves or the CCIT may appoint/nominate one officer at the 

RCC to have concurrent jurisdiction with non-networked officer.  

d. Transfer of e-returns form e-filing server to RCC via NCC for forms ITR 

5, and ITR 6. 

i. The returns shall first be stored at E- filing server from where; it 

will be automatically pushed to the NCC.  

ii. From NCC, the returns shall be pushed to RCC as per the PAN 

jurisdiction. Thus, all the returns shall automatically travel to 

RCCs where the respective PAN resides.  

 

The flow diagram for the PUSH concept is as under: 

 
 
 
 
 
 
 
 
 
 

 

2.1.2 Entry of ITR-V forms at RCC and linking the same with the corresponding e-
return. 

 

The procedure for Entry of ITR-V forms at RCC and linking the same with the 

corresponding e-return is described in the letter dated 20-Dec-2007 on the subject 

“Process description for transfer of e-returns and processing of ITR-V form for A.Y. 

2007-08” and will remain the same. 

2.1.3 Generation of letter to the Assesses to verify submission of ITR-V forms. 

 

The procedure for Generation of letter to the Assesses to verify submission of ITR-V 

forms is described in the letter dated 20-Dec-2007 on the subject “Process description 

E filing 
Server 

NCC RCC 
Returns Pushed  

Automatically 

Returns Pushed 

Automatically
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for transfer of e-returns and processing of ITR-V form for A.Y. 2007-08” and will remain 

the same. 

2.1.4 Processing of the e- returns transferred. 

 

The procedure for Generation of letter to the Assesses to verify submission of ITR-V 

forms is described in the letter dated 20-Dec-2007 on the subject “Process description 

for transfer of e-returns and processing of ITR-V form for A.Y. 2007-08” and will remain 

the same. Refer Annexure B for Processing details. 

2.1.5 MIS report regarding status of e-returns / ITR-V processing. 

 

The procedure for MIS report regarding status of e-returns / ITR-V processing is 

described in the letter dated 20-Dec-2007 on the subject “Process description for 

transfer of e-returns and processing of ITR-V form for A.Y. 2007-08” and will remain the 

same. 

2.1.6 Determining the date of filing of e-returns: 

 
The conditions for determining the date of filing of e-returns for A.Y. 2007-08 are as 
mentioned below: 

a. The Due date for receipt of e-returns for ITR-4 is 31st Jul 2007 and for ITR-5 and 
ITR-6 is 31st Oct 2007. 

b. ITR-V will be filed by the assessee within 15 days from the date of uploading of 
data. In that case, the date of transmission of data shall be treated as the date 
of furnishing the return. If ITR-V is furnished after 15 days, the date of filing ITR-
V will be treated as the date of furnishing of the return. In case, no ITR-V is 
filed, it will be deemed that no return has been furnished.  

c. In case, return is furnished under digitally signature, no ITR-V is required and 
the date of uploading of data shall be treated as the date of furnishing of the 
return. 

d. A.O. will be able to override the date of ITR-V submission, if the 15th day for 
ITR-V submission happens to be a holiday. 
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3 Initiation of Review -Actual working 
 

The review process has been modified for A.Y. 2007-08 by introduction of color coding 

scheme as described in Data Entry Section above. 

1. At the time of data entry, no field level validations will be performed except for 

mandatory fields. However, the validations can be executed when the “Reviewed” 

flag is checked and the Return data has been saved. 

2. System Calculated values as per the schedule are shown in WHITE color on Part-

B.  

At first, validations are executed on click of Close button for all schedules, one by one. 

In case, the system calculated value in the schedule does not match the Part – B 

value/ assessee provided value,  

(i) The color of Part – B value/ assessee provided value is changed to 

RED. A warning message will be displayed. 

(ii) If AO selects CANCEL option, the cursor will move to the corresponding 

total field in the Schedule. AO, at his discretion, can make changes to 

the core fields in Schedule to result in corrected system calculation. AO 

cannot proceed until he clicks on OK button. On selection of OK, the 

next validation will be fired.  

On execution of all validations on the Schedule, the cursor will, then, move to the 

highlighted field in Part-B to allow the AO to make changes, if any Part – B values will 

be used for tax computation.. After the validation for all schedules is completed, the 

validations for complete return are executed again on click of SAVE button, thus, 

providing the AO an opportunity to correct mistakes missed out, if any.  

3. System will also allow the returns received from e-filing server to be displayed / 

modified. In case the Assessing Officer modifies a digitally signed return received 

from e-filing, system will show a warning message at the time of saving the 

changes. 
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4 Claim of TDS/TCS 
 

4.1 SMTDSPAY 

4.1.1 Select ‘Processing u/s 143(1) which is in ‘Processing’ menu of AST Menu. Now 

Query for the return for which you want to view the information. Click on the 

button “Adjustments & Demand”. 

 

Screen 9 : Screen Adjustments & Demand button on Processing Menu 
 

4.1.2 View TDS claim  
 

To view the TDS details, click on the Details button provided on the SMREGDMD form. 

On clicking details button the following screen will be displayed. 
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Screen 10 : Summary Details of TDS/TCS/TDS (Sal) details 
 

The above screen will display the summary of all the TDS/TCS/TDS (Sal) entries 

claimed by the Assessee and also the total amount claimed by the Assessee. 

On clicking close button the screen showing details of entries and amount claimed 

by the Assessee will be shown.  

The upper half of the screen shows TDS/TCS details provided by the assessee and 

the lower half shows the TDS/TCS details as provided by the NSDL. Beneath the 

screen is the summary of two parts of the screen. The screen is a utility provided to 

help the assessing officers to allow credit of TDS/TCS payments claimed by the 

assessee after verifying the same with details provided by NSDL. See screen 

SMTDSPAY below for AST users.  

 

Screen 11 : SMTDSPAY –TDS details 
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To view or change the TCS/TDS/TDS (sal) entries, click on the radio button of 

TCS/TDS/TDS (sal) on the form, according to the TCS/TDS/TDS (sal) entries 

displayed, the print button will be enabled correspondingly and other buttons will be 

disabled. 

4.1.3 Giving the Credit: AO has to make a check (Tick) in the check box shown above. 

If A.O. wishes to give credit to all the claimed TDS entries, he may select the button 

“SELECT ALL”. This process is same for both paper returns and digitally signed 

returns. 

The fields displayed on the above screen are:- 

a. PAN of the Assessee. 

b. Name of the Assessee 

c. Assessment year. 

d. Address of the Assessee. 

Upper block of details of TDS/TCS/TDS (Sal) from income under head salaries 

shows the TDS/TCS/TDS (Sal) details as return filed by the Assessee. Lower block 

of TDS/TCS/TDS (Sal) details will display the details as provided by the NSDL. 

If TDS belongs to government TAN, then the corresponding row will appear in 

green, otherwise it will appear in white. Matched TDS entries will appear in blue. 

4.2 The buttons provided on the screen 

Print TDS/TCS/TDS (Sal):- These buttons will be enabled corresponding to 

TDS/TCS/TDS (Sal) radio button. On clicking these buttons the corresponding 

report will be generated for matched/unmatched/all TDS entries. 

If one selects Matched/Unmatched/All from the drop down menu the 

Matched/Unmatched/All data will be displayed accordingly in both blocks. By 

default all data will be displayed. 

The matched entries are recognized by matched serial no in both upper and lower 

screens. When user moves cursor on matched serial no of upper screen (TDS/TCS 

Block) the entry will be displayed in blue color and the corresponding matched 

entry(s) will be highlighted in lower screen (NSDL Block) in blue color.  

The matched serial no of unmatched entries is null. 

If one clicks on “select All” button, the credit flag will be marked automatically to 

the entire valid TANs. If any TAN is invalid then the message” tan is invalid, credit 

cannot be given” will be displayed. And the invalid TAN will be shown in red color. 

The matching of TAN will be done from SS_DEDUCTOR_NCC table. 
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If any TAN is deleted from the NSDL table, credit will not be given to such TAN on 

clicking credit flag The credit will not be given to the TDS entry and message ‘’ tan 

is deleted by nsdl, credit cannot be given” will be displayed. 

If Govt TANS are present in TDS then a message ‘Govt TANS exist in 

TDS/TDSSAL eligible for giving credits’ will be prompted at the beginning. All the 

Govt. TANS are displayed in green color. 

If total allowed credit amount for TDS without salary or TCS is less than make it 

25000/- now for assessment year greater than 2006 exist then a message “Total 

amount claimed by assessee in TDS/TCS is less than or equal to 25000, 

eligible for giving credit” will be prompted at the beginning. 

On clicking the “Show Details” button of NSDL block, the details of all the matched 

entries corresponding to the TAN and matched serial number for that particular pan 

and assessment year will be displayed as per NSDL.  

 

 

Screen 12 : SMTDSPAY –Show TDS details  
 

4.2.1 To add another TDS entry then you will enter the data and will click on save button 

to save the data the corresponding data will be saved and matching for the new 

entry should be done. 

The summary of the following records will be displayed on the form:- 

a. Total no. of entries claimed by the Assessee. 

b. Total amount claimed by the Assessee. 

c. Total no. of entries as per NSDL. 

d. Total amount as per NSDL. 
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e. Total no. of matched entries. 

f. Total amount matched. 

g. Total no. of entries for which credit is given. 

h. Total amount for which credit is given 

4.3 Claim of Advance Tax & Challan 

1. This process of claim of Self Tax & Advance Tax for I Tax, FBT is similar to earlier 

process. The only difference in these screens a check box has been introduced 

where A.O. will have to place a ‘tick’ in the relevant to claim the relevant Challan. 

2. Save the above process  

3. This process is same for both paper returns and digitally signed returns. 
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5 REPORTS 
 

This module is used to generate various reports. It has the following options:- 

a.  Proceedings Outputs 

b.  Notices 

c.  Lists 

d.  Registers 

e.  Other Reports 

f.  Reprints 

g.  Letters/Reminders u/s 142(1) 

h.  List of stop Filers 

i.  Bulk Return Upload Reports 

j.  Assessee Bank Account Detail 

k.  Return Printing 

l.  TDS/TCS Reports 

m.  Letters For Unpaid Refunds 

n.  Letter For ITR-V 

o.  Reports for NSDL Records 

p.  E-Filing Detailed MIS Records 

q.  ITR-V Match/Mismatch Report 

In the ‘Report’ option, no additional submenu is being incorporated. Functionality of all 

Submenu items would remain same as existing. By clicking ‘Reports’ option the screen 

will look like this:- 
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Screen 13 : Screen showing the Report Menu 
 

Report Generation Procedure for ITR 4, ITR 5, and ITR 6 is described below: 

All schedule reports can be generated through submenu item ‘Return’ under main 

menu ‘Processing’ by clicking ‘Print’ button located at corresponding Schedule 

Canvas. Also these reports are generated through ‘Return Printing’ as shown in 

figure given below. 

A report printing parameter form opens on selecting Return Printing from the above 

menu. The report printing parameter form is shown as below in screen 10. In this 

form, PAN, Assessment Year and Form type needs to be entered. On the basis of 

form type a LOV is opened to show several reports (refer to the screen showing 

LOV). On click of button for Schedule Report LOV showing the list of reports 

available in the system is displayed. User can select a particular report through this 

LOV. 

The following figure show sample screen shots to generate report: 
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Screen 14 : Report printing parameter Form 
  

 
 
Screen 15 : Report printing parameter Form showing LOV for Reports 
 
All reports mentioned in above screen are generated by selecting a particular report from the 
LOV. 
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The list of reports for ITR 4, ITR 5 and ITR 6 which can be printed using the parameter form is 
as under: 
 
S No. Report ID Report Description ITR-4 ITR-5 ITR-6 

1 SRITRR4R Computation of total income and tax thereon √   
2 SRITRR5R Computation of total income and tax thereon  √  
3 SRITRR6R Computation of total income and tax thereon   √ 
4 SRITR4DF Calculation sheet √   
5 SRITR5DF Calculation sheet  √  
6 SRITR6DF Calculation sheet   √ 
7 SRSCHSAL Salary schedule √   
8 SRSCHIHP Income from house property √ √ √ 
9 SRSCHDDT Details of payment of dividend distribution tax   √ 

10 SRSCHCGA4 Capital gains √ √  
11 SRSCHCGA6 Capital gains   √ 
12 SRSCHIOS Income from other sources √ √ √ 
13 SRSCHDOA Depreciation on other assets √ √ √ 
14 SRSCYLA3 Details of income after set off of current year losses √   
15 SRSCYLA5 Details of income after set off of current year losses  √ √ 
16 SRSCHDPM Depreciation on plant and machinery √ √ √ 
17 SRSCHBP4 Computation of income from business or profession √ √ √ 
18 SRSBFLA4 Statement of set off of unabsorbed losses and 

allowances brought forward from earlier years 
√   

19 SRSBFLA5 Statement of set off of unabsorbed losses and 
allowances brought forward from earlier years 

 √ √ 

20 SRSCCFL4 Details of losses to be carried forward to future years √ √ √ 
21 SRSCHVIA Deductions under chapter via section √ √ √ 
22 SRSCHSPI Income of specified persons includable in income of 

assessee 
√   

23 SRSCHSIR Income chargeable to income tax at special rates √ √ √ 
24 SRSCDDTP Details of payment of dividend distribution tax   √ 
25 SRSCHEI Details of exempt income √ √ √ 
26 SRSCHAIR Details of annual information return √   
27 SRSCHIT Details of Advance Tax and self Assessment Tax 

Payments of Income-tax 
√ √ √ 

28 SRSCHTDS1 Details of tax deducted at source from salary √   
29 SRSCHTDS2 Details of tax deducted at source on income √ √ √ 
30 SRSCHIF3 Information regarding partnership firms √   
31 SRSCH10A Deduction under section 10A √ √ √ 
32 SRSC10AA Deduction under section 10AA √ √ √ 
33 SRSCH10B Deduction under section 10B √ √ √ 
34 SRSC10BA Deduction under section 10BA √ √ √ 
35 SRSCHBA In case of refund, please furnish the following 

information in respect of bank account in which refund 
is to be credited 

 √ √ 

36 SRSCH80G Details of donations entitled for deduction under 
section 80G 

√ √ √ 

37 SRSCSTTR Rebate under section 88E √ √ √ 
38 SRSCHTCS Details of Tax Collected at Source [As per Form 27D 

issued by the Collector(s)] 
√ √ √ 

39 SRSC80IA Deductions under section 80-IA √ √ √ 
40 SRSC80IB Deductions under section 80-IB √ √ √ 
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S No. Report ID Report Description ITR-4 ITR-5 ITR-6 
41 SRSC80IC Deductions under section 80-IC √ √ √ 
42 SRSCHFB Computation of value of fringe benefits  √ √ 
43 SRSCHDCG Deemed capital gains on sale of depreciable assets √ √ √ 
44 SRSCHDEP Summary of depreciation on assets √ √ √ 
45 SRSCHESR Deduction under section 35 √ √ √ 
46 SRSCHMAT Computation of Minimum Alternate Tax payable under 

section 115JB 
  √ 

47 SRSCMATC Computation of tax credit under section 115JAA   √ 
48 SRSCHFBT Details of payment of fringe benefit tax  √ √ 
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5.1 Computation of total income and tax thereon (ITR-4) (SRITRR4R) 

This report shows the computation of total income and tax thereon. This report is 

generated for the return form type ITR 4.Criteria for selection is entered through the 

Parameter Form. 

The following figures show sample report output.  

 
Report 5.1.1: Page 1 of Computation of total income and tax thereon (ITR-4) 
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Report 5.1.2: Page 2 of Computation of total income and tax thereon (ITR-4) (contd...) 

 
Report 5.1.3: Page 3 of Computation of total income and tax thereon (ITR-4)  
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Report 5.1.4: Page 4 of Computation of total income and tax thereon (ITR-4) 
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5.2 Computation of total income and tax thereon (ITR-5) (SRITRR5R) 

This report shows the computation of total income and tax thereon. This report is 

generated for the return form type ITR 5.Criteria for selection is entered through the 

Parameter Form. 

The following figures show sample report output.  

 
 

Report 5.2.1 Page 1 of Computation of total income and tax thereon (ITR-5)  

 
 

Report 5.2.2 Page 2 of Computation of total income and tax thereon (ITR-5) (contd...) 
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Report 5.2.3 Page 3 of Computation of total income and tax thereon (ITR-5) (contd...) 
 

 
Report 5.2.4 Page 4 of Computation of total income and tax thereon (ITR-5) (contd...) 
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5.3 Computation of total income and tax thereon (ITR-6) (SRITRR6R) 

This report shows the computation of total income and tax thereon. This report is 

generated for the return form type ITR 6.Criteria for selection is entered through the 

Parameter Form. 

The following figures show sample report output.  

 
Report 5.3.1 Page 1 of Computation of total income and tax thereon (ITR-6) (contd...) 
 



AST INSTRUCTION NO. 65 DATED 10-03-2008 

Page 34 of 70 

 
Report 5.3.2 Page 2 of Computation of total income and tax thereon (ITR-6) (contd...) 
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Report 5.3.3 Page 3 of Computation of total income and tax thereon (ITR-6) (contd...) 

 
Report 5.3.4 Page 4 of Computation of total income and tax thereon (ITR-6) (contd...) 
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5.4 Depreciation on Plant and Machinery (SRSCHDPM)) 

This report shows the Details of Income from Depreciation on plant and Machinery. 

Criteria for selection are entered through the Parameter Form. 

The following figures show sample report output.  

 
Report 5.4.1: Part 1 of Depreciation on Plant and Machinery 
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Report 5.4.2 : Part 2 of Depreciation on Plant and Machinery  
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Annexure B Processing Logic  
The following section describes the screen specifications for processing. The section will 
describe the function of each screen, screen description, tables used in processing. 

Annexure B 1.1 Program ID: SMALCBND  

1. Initiate processing of return details for Return forms 

2.  On entering the Initiate Processing Screen in the enter query mode, the following 

information will be entered: 

a. Bundle AO Code 

b. Receipt Year ( the year for which the processing will be initiated ) 

c. Bundle Number (for which the processing will be initiated) 

3. On execution of the query by clicking on ‘Execute Query’ the allocated AO code will 

be populated on the screen. The AO will choose ‘Yes’ from the drop down menu 

and will save the data. The message will be displayed to the AO “Transaction 

complete:  records applied and saved “. 

4. The AO will choose mismatch report type, create status, and print status. 
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Screen 16 : Initiation of Processing 
 

5.  By clicking the button “On Line” this starts processing for particular selected bundle 

number. The message will be displayed “This bundle is now ready for processing”. 
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Annexure B 1.2 Program ID: SMPROC 

 
1. Initiate processing for particular selected bundle has been completed, AO enters 

the PAN in the SMPROC screen in enter query mode. This program will start 

processing of 143(1) of return details for Return forms applicable till date. (Refer 

Screen 17  Processing) 

2.  On entering the PAN and assessment Year in the SMPROC screen, and after 

executing query the following information will be displayed: 

a. Bundle AO Code 

b. Receipt Year  

c. Bundle Number 

d. Acknowledgement number 

e. Name of Assessee 

f. Date filed  

g. Value of Fringe Benefits 

h. Return income 

i. Individual status of the Assessee 

3. Processing details displays date started, due date, status of processing, and 

section of processing. If the order is passed then display ‘Date Order Passed’ which 

shows the date at which the order passed. 

4. FBT processing details showing date started, due date, status of processing, and 

section of processing. If the order is passed then ‘Date Order Passed’ field will 

show the date at which the order is passed.  

5. Date started will be system date (today’s date) and status will be “In Progress”. If 

any particular case is monitored by CIT then ‘Monitored by CIT’ flag is checked. 

6. SMPROC screen display following buttons  

a. Return Details: - On clicking this button the, AO will be able to view the return 

details filed by the Assessee. After checking details in ITR form user will return 

to the processing screen. 

b. All Returns: - On clicking this button the, AO may view the all returns filed by the 

Assessee. 

c. Hold: - On clicking this button the, AO may view the holding details like date of 

holding and holding reason if any. 

d. FBT Hold: - On clicking this button the, AO may view the FBT holding details if 

applicable.  
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e. Hold Details: - On clicking this button the, AO may view the holding details like 

date of holding and holding reason if any. 

f. FBT hold details: - On clicking this button the, AO may view the FBT holding 

details if applicable.  

g. Adjustment & Demand: - On clicking this button, the AO will go to the 

SMREGDMD form for demand processing of I TAX and FBT. 

  

 
 
Screen 17  Processing 
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Annexure B 1.3 Program ID: SMREGDMD 

 
1. This screen execute once the AO has started processing u/s 143(1) in SMPROC 

screen. This program calculates tax based on return details submitted by the 
Assessee applicable for particular assessment year. (Refer Screen 19 :  Demand 
Processing) 

2. SMREGDMD screen displays the following information  

a. PAN of the Assessee 

b. Assessment Year  

c. Name of Assessee 

d. Section under which processing was done 

e. Assessed income 

f. Agricultural income 

g. Ref. stat: - In case of refund, AO will select ref. stat as released and then save 
the data. 

h. Int. u/s 244A:- If any refund, the interest u/s 244A will be calculated, AO can 
modify interest u/s 244A and this amount will be deducted from the interest and 
tax payable to calculate net amount payable. 

3. SMREGDMD screen displays following buttons  

Compute: - On clicking this button the SPS_COMPUTE package will be called 

and it will compute all the taxes including gross tax, surcharges, education cess, 

rebate, relief, tax payable, and net tax payable. SPS_COMPUTE package when 

called will compute interest u/s 234 A, 234B, 234C and gross demand. AO may 

modify the interest calculated u/s 234A, 234B, 234C. The following field will also 

be calculated and displayed:  

a. Tax credit to be allowed u/s 115JAA 

b. Addnl Inc-tax+Intt payable on distributed profits 

c. Addnl Inc tax 

d. Tax/Interest on distributed profit u/s 115-O/115P 

e. Tax & interest payable 

f. Payments of Int. u/s 244A 

g. Bal. amount u/s 244A 

h. Int u/s 234D 

i. Int. received u/s 234D 

j. Bal. amount u/s 234 D 
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k. Interest u/s 220(2) 

l. Payments of Int u/s 220(2) 

m. Bal. amount u/s 220(2) 

n. Net amount payable 

4. AO saves the data before viewing other details.  

a. FBT Processing:-on clicking this button the FBT demand processing form 
SMFBTDMD will be called.( Refer Screen  FBT Demand Processing) 

b. Notional Return: - For ITR forms Notional field is by default set to Doesn’t 
Exist. 

c. TCS/TDS Details: - On clicking details button, SMTDSPAY form will be 
called and AO may view the TCS/TDS details of the Assessee.  

d. Other payments Details: - On clicking details button, SMOTHPAY form will 
be called and AO may view the advance tax, self-assessment details of the 
Assessee. 

e. Refund details:- in the case of refund, AO may view or enter the refund 
details of the Assessee by clicking on the button on the form header. After 
checking details in SMREFUND form and filling some information in that 
form the AO will return to the SMREGDMD screen. (refer screen  Refunds 
due to regular demand) 

f. Refund Address: - On clicking this button on the form header, the AO may 
view refund address of the Assessee. 

g. Remarks: - If AO selects Ref. stat as On Hold then on clicking this button 
the AO may put some remarks for holding if any. 

h. Previous demand: - On clicking this button, AO may check previous demand 
if any. 

i. Adjustment/addition: - On clicking this button on the form header, AO may 
check adjustment or additions if any. 

j. Print results: - On clicking this button on the form header, the following 
window will be displayed showing the date of order passed, date of service, 
notice period, date due. To pass the order of particular return AO will click 
on the OK button displayed on this window. 

 

 

5.  Click on “OK” button the following screen will be displayed with calculated tax and 
interest details as computed on the demand processing screens. 
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Screen 18 : Screen Showing Current Demand 
 

6. Click on button “YES” on above window the order of the particular return will be 
passed. 

7.  After passing the order the following field will be displayed on the demand 
processing screens:- 

a. Date of srvc. 

b. Notice period 

c. Date due 
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Screen 19 :  Demand Processing 
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Annexure B 1.4 Program ID: SMFBTDMD 

 
1. This screen will execute after the AO has started processing u/s 143(1) in 

SMPROC screen and the AO clicks on the FBT Processing Button on the 
SMREGDMD Screen. This program will calculate FB tax based on FBT return 
details submitted by the Assessee applicable for particular assessment year. 
(Refer Screen 19 :  Demand Processing) 

2. The following information will be displayed on the screen of SMFBTDMD:- 

a. PAN of the Assessee 

b. Assessment year 

c. Name of the  Assessee 

d. Section under which processing is done 

e. Date of order passed 

f. Adjustment :- by default set to Do Not Exist 

g. Assessed value of Fringe Benefits 

3.  The following buttons will be display on the Screen:- 

Compute: - on clicking this button the following field will be calculated automatically 
and AO may modify the interest calculated u/s 115WJ (3), 115 WK, 244A and 
displayed on the screen:- 

a. Total FBT Payable 

b. Surcharge 

c. Education cess 

d. Net tax 

e. Int u/s 115 WJ(3) 

f. Int u/s 115 WK 

g. Gross demand 

h. Other payments 

i. Tax and interest payable 

j. Interest u/s 244A 

k. Payments of interest u/s 244A 

l. Balance amount u/s 244A 

m. Interest u/s 220(2) 

n. Payments of interest u/s 220(2) 
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o. Balance amount u/s 220(2) 

p. Net amount payable 

 

4. Refund details:-in the case of refund, AO may view and enter the refund details of 
the Assessee by clicking on the button on the form header. After checking details 
in SMREFUND form and filling some information in that form the AO will return to 
the SMFBTDMD screen. (refer screen  Refunds due to regular demand) 

5. Other payments Details: - On clicking details button, SMOTHPAY form will be 
called and AO may view the advance tax, self-assessment details of the Assessee. 

6. Remarks: - If AO selects Ref. stat as On Hold then on clicking this button the AO 
may put some remarks for holding if any. 

7.  After passing the order the following field will be displayed:- 

a. Date of srvc. 

b. Notice period 

c. Date due 

 

 

 
 
Screen 20 : Screen FBT Demand Processing  
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Screen 21 : Screen refunds due to regular demand 
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Annexure B 1.5 Program ID: SBALCBND 

 
1. This is the first step of processing batch wise and this program will initiate 

processing of return details for Return forms applicable for receipt year. (Refer 

Screen 22  Initiation of Processing-Batch) 

2. On entering the Initiate Processing –BATCH Screen, the following information will 

be entered: 

 Receipt Year (The year for which the processing will be initiated ) 

3. Then the AO will click on the Initiate Processing button to start processing for 

particular receipt year. 

 

Screen 22  Initiation of Processing-Batch 
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Annexure B 1.6 Program ID: SM143BAT 

 
1. . After initiate processing batch wise for particular receipt year, the AO will start 

processing batch wise according to particular receipt year and bundle no. AO will 
select processing status as ‘In Progress’, after entering in the SM143BAT screen, 

2. AO will go for execute Query mode. This program will start processing of 143(1) of 
return details batch wise for Return forms applicable till date. (Refer Screen 23 
Processing batch) 

3.  On entering the receipt year, bundle no and processing status in the SM143BAT 
Screen and after executing query the following information will be displayed: 

a. Acknowledgement no 

b. PAN 

c. Return income 

d. Assessed income 

e. Total prepaid taxes 

f. Assessment year 

g. Name of the Assessee 

h. Gross demand 

i. Demand/refund 

j. Ref. status: - This field will show the current status of PAN.  

k. Information/warnings/errors if any 

A summary of no. of returns in progress, no. of returns put on hold and no. of returns for 
which processing has been completed will be displayed at the bottom of the screen. 

4.  In this SM143BAT screen following buttons are provided:- 

a. Compute: - On clicking this button the batch wise processing of all PANs will be 
started. 

b. Pass order: - On clicking this button the AO may pass the order batch wise. 

c. Print report: - On clicking this button the AO may print the report. 

d. Return details: - On clicking this button the AO may view the return details of 
the Assessee. 

e. Bank details: - On clicking this button the AO may view the bank details of the 
Assessee. 
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Screen 23 Processing batch 
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Annexure C Computation Rules 
 
Logic of Schedule Salary 

i) SN 6 – Income chargeable under the Head ‘salaries’ = Total of 1+3+4+5 

ii) No negative values in SN. 1, 2, 3, 4, 5. If (-ve), to be taken as zero.  

Logic of Schedule House Property 

i)  Sn. (1b) Can not be more than 1(a). If it is more than (1a) it should be made equal to 1(a). 

ii) 1d = 1(b)+ 1(c) …….. 

iii) 1e = 1a-1d ………….. 

iv) 1h = (1f+1g) ……… 

v) 1i = (1e-1h) ………... 

vi) repeat the same process for other properties as well. 

vii) 4c=(4a+4b+1i+2i+3i) ….. could be (+) as well as (-ve) also. 

Logic of Schedule Business Profession 

i) At Sn 6, balance = (1-2-3-4-5d)….. 

 Sn 3 can not be (-ve)  

ii) Sn (9) = 7 +8 … 

7,8 can not be negative, if so,to be taken as zero. 

iii) Sn 10 =6+9……. 

iv) Sn 12 (iii) =12i +12ii ….  

 12i should be = column6 of sch. DEP 

 Ifcol. 6 of DEP <12i , take the value of col. 6 of DEP. for 12i . else, no adjustments in 

12i. 

v) Sn. 13= [{10+11-12(iii)}]….  

vi). Sn14 of sch. BP should be = Sn. ‘6p’ of OI 

if ‘6p’ of OI > Sn 14, then value of ‘6p’ of OI to be taken at Sn 14 of Sch. BP. 

else, no change in value of Sn. 14 Of sch. BP 

vii) Sn (15) of sch. BP should be = value at ‘7i’ of OI 

if ‘7i’ of OI > Sn 15, then value of ‘7i’ of OI to be taken at Sn 15 of Sch. BP. 

else, no change in value of Sn. 15 Of sch. BP 

viii) Sn 16 should be = 8 AH of sch. OI. 

If ‘8 AH of sch. OI’ > Sn 16, then value of ‘8 AH of sch. OI’ to be taken at Sn 16. else, no 

change in value of Sn. 16Of sch. BP 

ix) Sn 17 of sch. BP should be = value of ‘9f of OI’.  
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If value of ‘9f of OI’ > value of Sn 17 of sch. BP, then value of ‘9f of OI’ to be taken at Sn. 17. 

else, no change in value of Sn. 17Of sch. BP 

 x) Sn 18 of sch. BP should be = value of ‘ 11 g OI ‘ 

If value of ‘ 11 g OI ‘ > Sn. 18, then value of ‘ 11 g OI ‘ to be taken at Sn. 18. else, no change in 

value of Sn. 18Of sch. BP 

xi) Sn. 24= (14+15+16+17+18+19+20+21+22+23)…..  

values of 14 to 23 can not be( –ve) .ignore, if –ve. 

xii) Sn 26 should be = col. vii(4) of sch. ESR 

If value of col. vii(4) of sch. ESR < Sn. 26, then value of col. vii(4) of sch. ESR to be taken for 

Sn. 26. else, no change in Sn. 26.  

xiii) Sn. 27= col. 8B of OI. 

If value of ‘col. 8B of OI’ < Sn. 27, then value of ‘ col. 8B of OI.’ to be taken for Sn. 27.else, no 

change in Sn. 27. 

xiv) Sn. 28 should be =col. ‘10g of OI ‘ 

if value of col. ‘10g of OI ‘ < value of Sn. 28, then value of col. ‘10g of OI ‘ to be taken for Sn. 

28. else, no change in Sn. 28. 

xv) Sn. 29 (c) = 29b-29a………  

xvi) Sn. 31= 25+26+27+28+29c+30…..  

xvii) following can not be –ve. If so, to be taken as zero. 

7,8,9,12,14,15,16,17,18,19,20,21,22,23,24,25,26,27,28,29,30,31. 

xviii) Sn. 32= 13+24-31……  

ixx) Sn 33(xii) =∑ (33i to 33xi) …..  

Following values can not be –ve , if so to be taken as zero. 

 33i, 33ii,33iii,33iv,33v,33vi,33vii, 33viii,33ix, 33x. 

xx) Sn. 34= 32 +33(xii)….  

xxi) Sn. 35i = Sn 6 of sch. 10A 

 If Sn 6 of sch. 10A < Sn. 35i, value of Sn 6 of sch. 10A to be taken for Sn. 35i. else, no 

change in 35i. 

xxii) Sn. 35ii = Sn ‘ d of sch. 10AA’ 

 If Sn ‘d’ of sch. 10A < Sn. 35ii, value of Sn ‘d’ of sch. 10AA to be taken for Sn. 35ii. else, no 

change in 35ii. 

xxiii) Sn. 36= 34-35v……….  

xxiv) Sn. B41 = 38+39-40………  

xxii) Sn. ‘C’ = A37+ B41 ……….  

Logic of Schedule Depreciation on Plant and Machinery 

i) Values in row # 6= (3+4-5) for each % rate column….  
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Ii). Col. # 10= rate * values in row no. 6……..  

iii). Values in row no. 9= (7-8) for each % rate….  

iv) col. # 11= rate * values in row no. 9……..  

v) Sn. 14 = ( 10+11+12+13)  

vi) Values in col.10,11,12,13 can not be –ve, if so , take it to be zero. 

vii) Value in col. 16 can not be –ve.  

Col. # 16 , if >=0, then =(5+8-3-4-15) 

Viii) Value in col. 17=(6+9-14) 

 Value of 14 can not be > total of (6+9). If so, it should be made equal to sum of (6+9). 

Logic of Schedule Depreciation on other assets 

i) Values in row #6= (3+4-5) for each % rate column. …….  

ii) Values in row #9= (7-8) for each % rate column. …….  

iii) Values in row #10= rate * value in row #6…..  

iv) Values in row #11= rate * value in row #9…..  

v) Value in col.14=(10+11+12+13+14) 

 -values of 10,11,12,13 &14 can not be ( -ve) . if so, to be taken as zero. 

vi) Values in col. 16 can not be (-ve). 

 Col. 16 , if –ve, to be taken as zero. 

 Col 16, if >=0, then it should be = (5+8-3-4-7-15) 

 Values of 5,8,3,4,7,15 should not be –ve. 

vii) Value in col 17 = (6+9-14)  

Value of 14 can not be > (6+9). If so, it should be taken as (6+9). 

Logic of Schedule Summary of depreciation on assets 

i) Sn. 1 a =(14i) of DPM………  

ii) Sn 1 b= 14ii of DPM………  

iii) Sn 1 c= 14iii of DPM………  

iv) Sn 1 d= 14ivof DPM………  

v) Sn 1 e= 14vof DPM………  

vi) Sn 1 f= 14vi of DPM………  

vii) Sn 1 g= 14vii of DPM………  

viii) Sn 1 h = (1 a+1 b+1 c+1d+1e+1f +1g )…..  

ix) Sn. 2a =(14i) of DOA………  

x) Sn. 2b=(14ii) of DOA………  

 xi) Sn. 2c=(14iii) of DOA………  

xii) Sn 2 d= (2a+2b+2c) ……  

xiii) 2a, 2b, 2c can not be < 0, if so, take it to be zero. 
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xiv) Sn. 3= 14 iv of DOA……  

xv) Sn 4 = 14 v of DOA …….  

xvi) Sn. 5 = 14 vi of DOA……  

xvii) Sn 6 = (1h +2d +3+4+5)…..  

1h, 2d, 3,4,5 >=0, no –ve values. 

Logic of Schedule Deemed Capital Gains on sale of depreciable assets 

i) Sn. 1a =col 16i of DPM 

ii) Sn. 1b =col 16 ii of DPM 

iii) Sn. 1c =col 16 iii of DPM 

 iv) Sn. 1d =col 16 iv of DPM 

 v) Sn. 1e = col 16 v of DPM 

 vi) Sn. 1f = col 16 vi of DPM 

 vii) Sn. 1g = col 16 vii of DPM 

viii) Sn. 1h= ( 1a+1b+1c+1d+1e+1f+1g)…………..  

ix) Sn. Ih can not be negative. 

 x) Sn. 2a = col 16 i of DOA 

 xi) Sn. 2b = col 16 ii of DOA 

 xii) Sn. 2c = col 16 iii of DOA 

 xiii) Sn. 2d = (2a + 2b + 2c)……………… 

xiv) Sn 2d can not be negative. 

xv) Sn. 3 = col 16iv of DOA 

xvi) Sn. 4= col 16v of DOA 

 xvii) Sn 5= col 16vi of DOA 

xviii) Sn. 6 = ( 1h + 2d + 3 + 4 + 5 )……………….. 

xix) Sn. 6 can not be negative. If negative, take nil. 

Logic of Schedule Deduction under section 35(ESR) 

i) Sn. 2 can not be negative. If negative, take nil. 

ii) Sn. 3 can not be negative. If negative, take nil. 

iii) Sn. 4 = col 3 - col 2……………… 

iv) Sn. 4 can not be negative. If negative, take nil. 

Logic of Schedule A short term capital gain 

i) Sn. 1(a) can not be negative. If negative, take nil. 

ii) Sn. 1(b) can be either positive or negative. 

iii) Sn. 1c = ( 1a - 1b)……………….. 

iv) Sn. 1c may be either positive or negative. 
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v) Sn. 1d can not be negative. If negative, take nil. Further if 1c is negative and 1d is 

positive, 1d should be taken as nil. 

vi) Sn. 1e = ( 1c – 1d )…………….. 

vii)  Sn 1e may be negative or positive. 

viii) Sn 2 may be positive or negative. 

ix) Sn 3a can not be negative. If negative, take nil. 

x) Sn 3bi, 3bii and 3biii can not be negative. If neg, take nil. 

xi) Sn 3b iv = ( 3b i + 3b ii + 3b iii )…………….. 

xii) Sn 3c = ( 3a – 3b iv )………………. 

xiii) Sn 3c can be positive or negative. 

xiv) Sn 3d can not be negative. If negative, take nil. 

xv) Sn 3e can not be negative. If negative, take nil. 

xvi) Sn 3e shall be taken as nil, if ( 3c + 3d ) is negative. 

xvii) Sn 3f = ( 3c + 3d – 3e )…………. 

xviii) Sn 4 = col 6 of DCG………….. 

xix) Sn 5 can not be negative. If negative , take nil. 

xx) Sn 6 = ( 1e + 2 + 3e + 4 + 5 )…………. 

xxi) Sn 7 can be positive or negative. 

xxii) Sn 8 = ( 6 – 7 )…………. 

xxiii) Sn 8 may be pos or neg. 

Logic of Schedule A longrm capital gain 

i) Sn. 1a can not be negative. If negative, take nil. 

ii) 1b can be either pos or neg 

iii) 1c can be either pos or neg 

iv) 1d can not be neg. If 1c is neg, then 1d should be taken as nil. 

v) 1e = (1c – 1d)………………….. 

vi) Sn 2 can be either pos or neg. 

vii) Sn 3a can not be negative. If negative, take nil. 

viii) Sn 3bi, 3bii and 3biii can not be negative. If negative, take nil. 

ix) Sn 3b iv = ( 3b i + 3b ii + 3b iii )…………….. 

x) Sn 3c = ( 3a – 3b iv )………………. 

xi) Sn 3c can be positive or negative. 

xii) Sn 3d can not be negative. If negative, take nil. 

xiii) If 3c is negative, 3d should be taken as nil. 

xiv) Sn 3e = ( 3c – 3d )……………. 

xv) Sn 3e can be pos or neg. 
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xvi) Sn 4a can not be negative. If negative, take nil. 

xvii) Sn 4bi, 4bii and 4biii can not be negative. If negative, take nil. 

xviii) Sn 4b iv = ( 4b i + 4b ii + 4b iii )…………….. 

xix) Sn 4c = ( 4a – 4b iv )………………. 

xx) Sn 4c can be positive or negative. 

xxi) Sn 4d can not be negative. If negative, take nil. 

xxii) If 4c is negative, 4d should be taken as nil. 

xxiii) Sn 4e = ( 4c – 4d )……………. 

xxiv) Sn 4e can be pos or neg. 

xxv) Sn 5 can not be negative. If negative, take nil. 

xxvi) Sn 6 = ( 1e + 2 + 3e + 4e + 5 )………... 

xxvii) Sn C = ( A 8 + B 6 )………… 

xxviii) If no information provided in Sn D, then the whole amount of capital gains should 

be taken as if accrued in first quarter. 

Logic of Schedule Income from other sources 

i) 1a, 1b, 1c and 1d can not be negative. If negative, take nil. 

ii) 1e = (1a + 1b + 1c + 1d)……….. 

iii) 1e can not be negative. If negative, take nil. 

iv) 1f i and 1f ii can not be negative. If negative, take nil. 

v) 1f iii = ( 1f i + 1f ii )………… 

vi) 1g = ( 1e – 1f iii )………….. 

vii) 1g can be pos or neg. 

viii) Sn 2 can not be negative. If negative, take nil. 

ix) Sn 3 = ( 1g + 2 )…………. 

x) Sn 3 can be pos or neg 

xi) Sn 4a can not be negative. If negative, take nil. 

xii) Sn 4b can not be negative. If negative, take nil. 

xiii) Sn 4c = ( 4a – 4b )……….. 

xiv) Sn 4c can be pos or neg 

xv) Sn 5 = ( 1g + 2 + 3 + 4c)……….. 

xvi) Sn 5 can be pos or neg 

Logic of Schedule Details of Income after Set off of current year losses 

i) columns 1i to 1vi can not be negative. If negative, take nil. 

ii) Columns 2i and 2iii to 2vi should not be negative. If negative, take nil. Column 2ii 

should be nil. 
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iii) Columns 2i to 2vi should be less that or equal to columns 1i to 1vi respectively. If 

more, restrict to the values of column 1. 

iv) Col 2vii = ( 2i + 2ii + 2iii + 2iv + 2v + 2vi )……….. 

v)  Column 2viii = ( 4c of sch HP – col 2vii )……….. 

vi) Col 2vii can not exceed 4c of sch HP. 

vii) Columns 3ii, 3iv, 3v and 3vi should not be negative. If negative, take nil. Column 3i 

and col 3iii should be nil. 

viii) Columns 3i to 3vi should be less that or equal to columns 1i to 1vi respectively. If 

more, restrict to figures of column 1. 

ix) Col 3vii = ( 3i + 3ii + 3iii + 3iv + 3v + 3vi )……….. 

x) Column 3viii = ( A37 of sch BP – col 3vii )……….. 

xi) Col 3vii can not exceed A37 of sch BP. 

xii) Columns 4i to 4v should not be negative. If negative, take nil. Column 4vi should be 

nil. 

xiii) Columns 4i to 4vi should be less that or equal to columns 1i to 1vi respectively. If 

more, restrict to column 1. 

xiv) Col 4vii = ( 4i + 4ii + 4iii + 4iv + 4v + 4vi )……….. 

xv) Column 4viii = ( 3 of sch OS – col 4vii )……….. 

xvi) Col 4vii can not exceed 3 of sch OS. 

xvii) Col 5 = ( col 1 – col 2- col 3- col 4)………….. 

xviii) Col 5 can not be negative. If negative, take nil. 

Logic of Schedule Details of Income after Set off of Brought Forward Losses of earlier 

years 

i) col 1 is same as col 5 of CYLA. 

ii) Colmns 2i to 2vi should be less than or equal to columns 1i to 1vi respectively. If 

more, restrict to figures of column 1. 

iii) Col 2vii = ( 2i + 2ii + 2iii + 2iv + 2v + 2vi )……. 

iv) Columns 2i to 2vii can not be negative. If negative, take nil. 

v) Colmns 3i to 3vi should be less than or equal to columns 1i to 1vi respectively. If 

more, restrict to figures of column 1. 

vi) Col 3vii = ( 3i + 3ii + 3iii + 3iv + 3v + 3vi )……. 

vii)  Columns 3i to 3vii can not be negative. If negative, take nil. 

viii) Colmns 4i to 4vi should be less than or equal to columns 1i to 1vi respectively. If 

more, restrict to the figures of column 1. 

ix) Col 4vii = ( 4i + 4ii + 4iii + 4iv + 4v + 4vi )…… 

x) Columns 4i to 4vii can not be negative. If negative, take nil. 
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xi) Col 5 = ( col 1 – col 2- col 3 – col 4 )………. 

xii) Col 5 can not be negative. If negative, take nil. 

xiii) Col 5 viii = ( 5i + 5ii + 5iii + 5iv + 5v + 5vi )… 

xiv) The order of set off of losses should be first column 2, then column 3 followed by 

column 4. 

Logic of Schedule Details of Losses to be carried forward to future years 

i) first four cells under ‘loss from speculative business’ and ‘from owning race horses’ 

should be nil. 

ii) All the fields are either 0 or positive. If negative, make it nil. 

iii) Sn ix = ( i + ii + iii + iv + v + vi + vii + viii )…………. 

iv) Sn xii = ( ix – x + xi )…………… 

Logic of Schedule Details Deduction under section 10A 

i) 1a to 1e can not be negative. If negative, take nil. 

ii) 1f = ( 1a + 1b + 1c + 1d + 1e )……….. 

iii) 2a to 2c can not be negative. If negative, take nil. 

iv) 2f = ( 2a + 2b + 2c + 2d + 2e)……… 

v) 3a to 3c can not be negative. If negative, take nil. 

vi) 3f = ( 3a + 3b + 3c + 3d + 3e)………. 

vii) 4a to 4c can not be negative. If negative, take nil. 

viii) 4f = ( 4a + 4b + 4c + 4d + 4e)……… 

ix) 5a to 5c can not be negative. If, negative, take nil. 

x) 5f = ( 5a + 5b + 5c + 5d + 5e)…….. 

xi) Sn 6 = ( 1f + 2f + 3f + 4f + 5f )…….. 

Logic of Schedule Details Deduction under section 10AA 

i) a to c can not be negative.If negative, take nil. 

ii) f = ( a + b + c +d + e)………….. 

Logic of Schedule Details Deduction under section 10B 

i) a to e can not be negative. If negative, take nil. 

ii) f = ( a + b + c + d + e )………….. 

iii) ‘f should be nil if return is filed after due date. If original return, then f should be nil if 

return is filed after due date, otherwise it should be non negative. If negative, take 

nil.In case of revised return, check if original was filed in time or not. If yes, it should 

be non negative, otherwise take nil.  

Logic of Schedule Details Deduction under section 10B 

i) a to e can not be negative. If negative, take nil. 
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ii) f = ( a + b + c + d + e )………….. 

Logic of Schedule Details of donations entitled for deduction under section 80G 

i) Ai to Av can not be negative. If negative, take nil. 

ii) Avi = ( Ai + Aii + Aiii + Aiv + Av + Avi )……… 

iii) Bvi = ( Bi + Bii + Biii + Biv + Bv + Bvi )……… 

Bi to Bv can not be negative. If negative, take nil. 

iv) Cvi = ( Ci + Cii + Ciii + Civ + Cv + Cvi )……… 

Ci to Cv can not be negative. If negative, take nil. 

v) D = ( Avi + Bvi + Cvi )…………. 

Logic of Schedule Details Deductions under section 80-IA 

i) a to e can not be negative. If negative, take nil. 

ii) ‘f = ( a + b + c + d + e )…………. 

iii) ‘f should be nil if return is filed after due date. If original return, then f should be nil if 

return is filed after due date, otherwise it should be non negative. If negative, take 

nil.In case of revised return, check if original was filed in time or not. If yes, it should 

be non negative, otherwise take nil.  

Logic of Schedule Details Deductions under section 80-IB 

i) a to m can not be negative. If negative, take nil. 

ii) ‘n= ( a+b+c+d+e+f+g+h+i+j+k+l+m )……….. 

iii) ‘n should be nil if return is filed after due date. If original return, then n should be nil 

if return is filed after due date, otherwise it should be non negative. If negative, take 

nil.In case of revised return, check if original was filed in time or not. If yes, it should 

be non negative, otherwise take nil.  

Logic of Schedule Details Deductions under section 80-IC 

i) 1 to 4g can not be negative. If negative, take nil. 

ii) ‘4h = ( 4a + 4b + 4c + 4d + 4e + 4f + 4g )…………. 

iii) 5 = (1 + 2 + 3 + 4h )………….. 

iv) 5 should be nil if return is filed after due date. If original return, then 5 should be nil 

if return is filed after due date, otherwise it should be non negative. If negative, take 

nil.In case of revised return, check if original was filed in time or not. If yes, it should 

be non negative, otherwise take nil.  

Logic of Schedule Details Deductions under Chapter VI-A 

i) No field can be negative. If negative, take nil. 

ii) Sn k = ( f of sch 80IA)……… 

iii) Sn m = ( n of sch 80IB )………… 
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iv) Sn n = ( 5 of sch 80 IC )……… 

v) Sn s = sum ( a: r )………… 

vi) 80C can not be more than 100000. If more, restrict to 100000. 

vii) 80CCC can not be more than 100000. If more, restrict to 100000. 

viii) { 80C + 80CCC + 80CCD } <= 100000. If more, restrict to 100000. 

ix) { Total deduction under chapter VI A } <= {GTI – LTCG – (STCG u/s 111A)}. If 

more, restrict to {GTI – LTCG – (STCG u/s 111A)}. 

x) 80 D <= 15000. If more restrict to 15000. 

i) 80DD <= 75000. If more, restrict to 75000. 

xi) 80DDB <= 60000. If more, restrict to 60000. 

xii) 80U <= 75000. If more, restrict to 75000. 

Logic of Schedule STTC 

Details Rebate under section 88E 

i) 1i and 1ii can be pos or neg. 

ii) 1iii = ( 1i + 1ii )………… 

iii) 2 can not be negative. If negative, take nil. 

iv) 3 can not be negative If negative, take nil. 

v) 4 can not be negative. It can not exceed total tax payable. 

Logic of Schedule SPI 

i) the amounts may be pos or neg 

Logic of Schedule Details Income chargeable to Income tax at special rates 

i) Income column may be pos or negative. 

ii) Tax column can not be negative. If negative, take nil. 

iii) Sn 11 = sum ( 1ii : 10ii)…………………… 

Logic of Schedule IF 

i) Percentage share can not be negative. If negative, take nil. 

ii) “Amount of share in profit” can either be positive or negative. 

iii) “ capital balance” can be pos or neg. 

iv) Sn. 6 = ( 1 + 2 + 3 + 4 + 5 )…………….. 

Logic of Schedule Details of Exempt Income (Income not to be included in Total 

Income) 

i) 1 to 6 can be pos or neg. 

ii) Sn. 7 = ( 1 + 2 + 3 + 4 + 5 + + 6 )………….. 

iii) 7 can be pos or neg. 
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Logi of Schedule AIR 

i) figures can not be negative. If negative, take nil. 

Logic of Schedule Details of Advance Tax and Self Assessment Tax Payments of 

Income-tax 

i) Amount s can not be negative. If negative, take nil. 

Logic of Schedule Details of Tax Deducted at Source on Income [As per Form 16  

issued by Employer(s)] 

i) columns 4, 5, 6 and 7 can not be negative. If negative, take nil. 

ii) column 8 can be pos or neg  

Logic of Schedule Details of Tax Deducted at Source on Income [As per Form 16 A 

issued by Deductor(s)] 

i) columns 4, 6 and 7 can not be negative. If negative, take nil. 

Logic of Schedule Details of Tax Collected at Source [As per Form 27D issued by the 

Collector(s)] 

i) columns 4, 6 and 7 can not be negative. If negative, take nil. 

Logics built up in the Review of Return 

Logic of Schedule MAT(New Schedule added for ITR5 and ITR6) 

Book profit under section 115JB (3+ 4a to 4h – 5a to 5f) 

1. Assign item 42 of Part A-P&L to Profit before tax as shown in the Profit and Loss 

Account (3) 

2. Add Income Tax paid or payable or its provision (other than FBT) (4a) 

3. Add Reserve (except reserve under section 33AC) (4b) 

4. Add Provisions for unascertained liability (4c)  

5. Add Provisions for losses of subsidiary companies (4d)  

6. Add Dividend paid or proposed (4e) 

7. Add Expenditure related to exempt income under sections 10, 10A, 10B, 11 or 12 

[exempt income excludes income exempt under section 10(38)] (4f) 

8. Add Depreciation attributable to revaluation of assets (4g) 

9. Add Others (4h) 

10. Reduce Amount withdrawn from reserve or provisions if credited to Profit and Loss 

account (5a) 

11. Reduce Income exempt under sections 10, 10A, 10B, 11 or 12 [exempt      income 

excludes income exempt under section 10(38)] (5b) 
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12. Reduce Amount withdrawn from revaluation reserve and credited to profit and loss 

account to the extent it does not exceed the amount of depreciation attributable to 

revaluation of asset (5c) 

13. Reduce Loss brought forward or unabsorbed depreciation whichever is less (5d) 

14. Reduce Profit of sick industrial company till net worth is equal to or exceeds 

accumulated losses (5e) 

15. Reduce Others (5f) 

Tax payable under section 115JB  

Assign 10% of Book profit under section 115JB (6)] (7) 

16. This field should not have negative values. If this field has negative value, system 

will take it as zero.  

Logic of Schedule MATC 

Tax under section 115JB in assessment year 2006-07.(1) 

No negative values to be entered. If negative value is entered, system will take it as 

zero. 

Tax under other provisions of the Act in assessment year 2006-07.(2) 

No negative values to be entered. If negative value is entered, system will take it as 

zero. 

Amount of MAT liability in respect of assessment year 2006-07 available for 

credit in subsequent assessment years [enter (1 -2) if 1 is greater than 2, 

otherwise enter 0] (3) 

IF (Tax under section 115JB in assessment year 2006-07 > Tax under other provisions 

of the Act in assessment year 2006-07) 

MAT Credit = (Tax paid under section 115JB - Tax paid under other provisions of 

the Act) 

Else 

MAT Credit (A.Y.2006-07) = 0 

 

Tax under section 115JB in assessment year 2007-08.(4) 

No negative values to be entered. If negative value is entered, system will take it as 

zero. 

Tax under other provisions of the Act in assessment year 2007-08.(5) 

No negative values to be entered. If negative value is entered, system will take it as 

zero. 

Amount of tax against which credit in respect of 3 is available [enter (5 - 4) if 5 is 

greater than 4, otherwise enter 0](6) 
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IF (Tax under other provisions of the Act in assessment year 2007-08 > Tax under 

section 115JB in assessment year 2007-08) 

Amount of Tax against which Credit is available = (Tax paid under other 

provisions of the Act reduce Tax paid under section 115JB) 

Else 

Amount of Tax against which Credit is available = 0 

 

Amount of tax credit under section 115JAA [lower of 3 and 6] (7) 

The Value for Tax Credit u/s 115JAA will be auto calculated by the system.  

 

Balance MAT liability in respect of assessment year 2006-07 available for credit 

in subsequent assessment years [enter (3 -7) if 3 is more than 6, otherwise enter 

0](8) 

 

IF (Amount of MAT liability in respect of assessment year 2006-07 available for credit 

in subsequent assessment years (3) > Amount of tax against which credit in respect of 

3 is available (6)) 

Balance MAT liability in respect of assessment year 2006-07 available for credit 

in subsequent assessment years (8) = (Amount of MAT liability in respect of 

assessment year 2006-07 available for credit in subsequent assessment years 

(3)  - Amount of Tax Credit utilized under section 115JAA  (7) ) 

Else 

Balance MAT liability in respect of assessment year 2006-07 available for credit 

in subsequent assessment years (8) = 0 

 

Amount of MAT liability in respect of assessment year 2007-08 available for 

credit in subsequent assessment years [enter (4 - 5) if 4 is greater than 5, 

otherwise enter 0](9) 

 

IF (Tax under section 115JB in assessment year 2007-08 > Tax under other provisions 

of the Act in assessment year 2007-08) 

MAT Credit = (Tax paid under section 115JB - Tax paid under other provisions 

of the Act) 

Else 

MAT Credit (A.Y. 2007-08) = 0 
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Logic of Schedule DDT 

Additional Income Tax payable on dividend declared, distributed or paid (3) 

The Value for this field will be auto calculated by the system = (Amount of any 

dividend declared, distributed or paid * 12.5%) 

 

Total Tax payable (4d) = (4a - 4b - 4c)  

The Value for this field will be auto calculated by the system =  

a. Additional Income Tax payable on dividend declared, distributed or paid (4a) 

b. Add Surcharge on 4a @ 10% (4b) 

c. Add Education cess on (4a +b) @ 2% (4c) 

 

Additional income-tax Add interest payable (4d + 5) [6] 

The Value for this field will be auto calculated by the system =  

a. Total Tax payable (4d) 

b. Add Interest payable under section 115P (5) 

This field should not have negative values. If this field has negative value, system will 

take it as zero.  

 

Tax and interest paid (Total of v Schedule DDTP) [7] 

The Value for Total Tax and interest paid will be auto calculated by   the system and 

displayed besides the Assessee provided value. 

 

Net payable/ refundable [8] 

IF (Total liability (6) > Taxes and interest paid (7)) 

Amount payable = (Total liability - Taxes and interest paid) 

Else 

Amount payable =0 

IF (Taxes and interest paid (7) > Total liability (6)) 

Amount Refundable = (Taxes and interest paid - Total liability) 

Else 

Amount Refundable = 0 

Logic of Schedule FBT 

1. Free or concessional tickets provided for private journeys of employees or their family 

members (the value in column ii shall be the cost of the ticket to the general public as 

reduced by the amount, if any, paid by or recovered from the employee) 
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2. Contribution to an approved superannuation fund for employees (in excess of one lakh 

rupees in respect of each employee) 

3. Entertainment 

4.  

a. Hospitality in the business other than business referred to in 4b or 4c or 4d 

b. Hospitality in the business of hotel 

c. Hospitality in the business of carriage of passengers or goods by aircraft 

d. Hospitality in the business of carriage of passengers or goods by ship 

5. Conference (other than fee for participation by the employees in any conference) 

6. Sales promotion including publicity (excluding any expenditure on advertisement 

referred to in proviso to section 115WB(2)(D) 

7. Employees welfare 

8.  

a. Conveyance, in the business other than the business referred to in 8b or   8c or 

8d 

b. Conveyance, in business of construction  

c. Conveyance in the business of manufacture or production of pharmaceuticals 

d. Conveyance in the business of manufacture or production of computer software 

9.   

a. Use of hotel, boarding and lodging facilities in the business other than the 

business referred to in 9b or 9c or 9d or 9e 

b. Use of hotel, boarding and lodging facilities in the business of manufacture or 

production of pharmaceuticals 

c. Use of hotel, boarding and lodging facilities in the business of manufacture or 

production of computer software 

d. Use of hotel, boarding and lodging facilities in the business of carriage of 

passengers or goods by aircraft 

e. Use of hotel, boarding and lodging facilities in the business of carriage of 

passengers or goods by ship 

10.  

a. Repair, running (including fuel), maintenance of motor cars and the amount of 

depreciation thereon in the business other than the business of carriage  of 

passengers or goods by motor car 

b.  Repair, running (including fuel), maintenance of motor cars and the                 

amount of depreciation thereon in the business of carriage of passengers or 

goods by motor car 
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11. Repair, running (including fuel) and maintenance of aircrafts and the amount of 

depreciation thereon in the business other than the business of carriage of passengers 

or goods by aircraft 

12. Use of telephone (including mobile phone) other than expenditure on leased telephone 

lines 

13. Maintenance of any accommodation in the nature of guest house other than 

accommodation used for training purposes 

14. Festival celebrations 

15. Use of health club and similar facilities 

16. Use of any other club facilities 

17. Gifts 

18. Scholarships 

19. Tour and Travel (including foreign travel) 

20. Value of fringe benefits (total of Column iv) 

21. If answer to ‘1’ of Schedule-FBI is no, value of fringe benefits (same as20iv) 

22. If answer to ‘2’of Schedule-FBI is yes, value of fringe benefits (same as20iv) 

23. If answer to ‘2’of Schedule-FBI is no, value of fringe benefits ( 20iv x 3a of Schedule-

FBI ÷ 3c of Schedule-FBI) Value of fringe benefits(21iv or 22iv or 23iv as the case may 

be) 

24. If  1 =  yes and 2 = yes then 

 Value of Taxable fringe benefits: = Total of Value of Fringe Benefits. 

25. If 1 = yes and 2 = No then 

 Value of Taxable fringe benefits: = 3a/3b * Total of Value of Fringe Benefits. 

(Value of Taxable fringe Benefits: = (Number of employees based in India / 

Number of employees based outside India) * Total of Value of Fringe Benefits.) 

26. If  1 = NO then 

  DISABLE (2) 

 Navigate to (3) total number of Employees 

 Value of Taxable fringe benefits: = Total of Value of Fringe Benefits. 

Logic of Schedule FBT 

Details of payment of Fringe Benefit Tax 

Amount (Rs) cannot be negative. If this field has negative value, system will take it as zero. 

Logic of Schedule DDTP 

Details of payment of Dividend Distribution Tax 
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Amount (Rs) cannot be negative. If this field has negative value, system will take it as zero. 

Sum of Dividend Distribution Tax 

 

If (Date of Declaration of Distribution or Payment of any Dividend profits of Domestic 
Company (1 DDT Sch.)) > 14 days of (Date of Deposit (DDTP Sch.)) Then 

Tax & Interest paid: = (Total of Amount Submitted (v of DDTP)) + Additional tax 
of 1% Per Month to be charged on the (Total of Amount Submitted (v of 
DDTP)). 
 

General Conditions 

1) If quarterly breakup of capital gains is not given, entire capital gains should be 
taken in the first quarter for the computation of interest u/s 234C. 

2) If LTCG is less than 0, it can not be set off against STCG. 

3) If STCG is less than 0, it can be set off against LTCG. 

4) If original return is belated, i.e. filed after due date, the revised return is to be 
treated as invalid. 

5) For AY 2007-08, if original return is in time, then revised return can not be filed after 
31/03/2009. If so, treat it as invalid. No processing should be allowed. 

6) Revised return should be processed only if original return is entered. 

7) Facility to view data entry screen from computation screen should be provided, so 
that if there is any difference in computation, the user may directly access data 
entry screen. 

8) Facility to take print out of return/ schedule is provided from which screen. 

 

 


